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(vi) Need to extend the measures taken
by Port Commissioners for W.stern
side to check erosion and to save
villagers of Kakdwip on Eastern side

of the river Murigunga

SHRI NIRMAL SINHA (Mathurapur) -

Mr. Chairman, Sir, near the Bay of Bengal
the river Hoogly is bifurcated into two
streams, the eastern one is called the Muri-
ganga river flowing along side Kakdwip,
Sagar and Namkhana Police Stations in 24
Parganas of West Bepngal and falls in the Buy.
This river is very broad, deep and bears under
current, Now the mouzas 5 bkaliungar, Lok
shmipur, Madhusudanpur ' ’'ttar Chandra-
pur and Kali.agar of Kakiv p PS Chora-
mard island of Sagar P.S, and the Western
part of Mausuni island being by the side of
this river are prone to sev re erosion due to
its powerful current, The Lo"achara island
of Sagar P.S. has been so badly eroded by
the tremendous curient of down Hoogly river
that all the inhtbitants had to be shifted
elsewhere for safety, Gobardhanpur, Sita-
rampur, Buraburirtat etc. of Patharpritima
" PS8, are the victims of the furies of sevcral
other rivers of Sunderban All the semouzas
of Sunderban Region are densely populated
and their fertilse lands produce various types
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of crops. The mouzas of Kakdwip P.S, are
just opposige the Haldia port. Though the
port Commissioners are trying to reverberaie
the erosive functions of the current near
Haldia by adopting Porcupine Process, yet
their activities are confined to the western
side of the river only, the eastern side mouzas
of Subderban region are in great peril.

Under these aircumstances, 1 urge upon
the Government of India to save the mouzas
of Kakdwip P.S. on eastern bank of the river
by extending the activities of Port commiss-
ioners and also save the areas mentioned
above by adopting immediately necessary
measures to check erosion and reverberate
the erosive effects of the current of the rivers
concerned.

(vii) Need to solve the problem of ucute
~water searcitv in  Danapur Canil,
and some areas of Patna.
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(viii) Need to constitute a high level
committee to look into complaints
and grievances of telephone subs-

cribers of Kanpur »
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14.19 brs,

DEMANDS FOR GRANTS (GENERAL),
1984-85—Contd.

MINISTRY OF ENERGY—Contd,

MR. CHAIRMAN : We now take up
further discussion and voting on the Demands
for Grants under the control of the Ministry
of Energy. Now Shri C D. Patel,

SHRI C.D PATEL (Surat) : Sir, I
rise to support the Demands for Grants in
respect of the Ministry of Energy. So far as
this Ministry’s performance is concerned, in
respect of crude oil, very deserving compli-
ments have been paid by many of the hon.
Members. These compliments are well-deser,
ved.

So far as the production aspect is concer-
ned, it is likely to be 26 million metrig tonnes
during next "yecar. So, we feel that we are on
our way to self-suﬁiciency, and we are await-
ing the time when there will not be any im-
port of this particular products because



